
In the Court of Sh. Vikas Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate, 
Sujanpur, Distt. Hamirpur (H.P.) 

 
 1. Navneet Kumar aged 34 years s/o Prem Dass, r/o Ward No. 3, Doli Mohalla Sujanpur, 
P.O.  & Tehsil Sujanpur, Distt. Hamirpur (H.P.). 
 
 2. Anjali Rai aged 30 years d/o Sudama Rai, r/o 501/2, Maloya Small Flat, Maloya, P.O. 
Maloya Colony, Distt. Chandigarh. 
 

Versus 
 

General Public    
                                                                                         .  

Application for the registration of marriage under section 16 of Special Marriage Act, 1954 
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001). 
  
 Navneet Kumar aged 34 years s/o Prem Dass, r/o Ward No. 3, Doli Mohalla Sujanpur, P.O.  
& Tehsil Sujanpur, Distt. Hamirpur (H.P.) and Anjali Rai aged 30 years d/o Sudama Rai, r/o 501/2, 
Maloya Small Flat, Maloya, P.O. Maloya Colony, Distt. Chandigarh have filed an application 
alongwith affidavits declaration in this court under section 16 of Special Marriage Act, 1954 
(Central Act) as amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have 
solemnized their marriage ceremony on 18-08-2023 at Maa Bhadrkali Jyotish Kendra, Mata 
Mansha Devi Market Sector-4 Panchkula (Haryana) as per Hindu Rights and customs and they are 
living together as husband and wife since then. Hence their marriage may be registered under 
Special Marriage Act, 1954.  
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 02-04-2026. After that no objections will be entertained and marriage will be 
registered accordingly. 
 
 Issued today on 20-02-2026 under my hand and seal of the court. 
 
Seal.   Sd/- 
   Marriage Officer-cum- 

Sub-Divisional Magistrate, 
   Sujanpur, Distt. Hamirpur  (H.P.). 

 
 

 

__________ 
 

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj, 
 District Hamirpur (H. P.) 

 
 1. Sh. Neeraj Kumar s/o Sh. Duni Chand, r/o V.P.O. Jijwin, Tehsil Bhoranj, District 
Hamirpur (H.P.) 36 years old. 
 
 2. Ambi Kumari d/o Sh. Ramesh Kumar, r/o Village Siyala, P.O. Kalhel, Tehsil Churah, 
District Chamba (H.P.) 26 years old. 
  

Versus 
 



 The General Public    
  
 Sh. Neeraj Kumar s/o Sh. Duni Chand, r/o V.P.O. Jijwin, Tehsil Bhoranj, District Hamirpur 
(H.P.) and Ambi Kumari d/o Sh. Ramesh Kumar, r/o Village Siyala, P.O. Kalhel, Tehsil Churah, 
District Chamba (H.P.) have filed an application alongwith affidavits in this court under section 16 
of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws (Amendment by 
Act 01, 49 of 2001) that they have solemnized their marriage ceremony on dated 30-12-2025 at 
Awah Mata Mandir, District Hamirpur as per Hindu Rites and Customs and they are living together 
as husband and wife since then. Hence their marriage may be registered under Special Marriage 
Act, 1954. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 17-03-2026. After that no objection will be entertained and marriage will be 
registered accordingly. 
 
 Issued today on 16-02-2026 under my hand and seal of the court. 
 
Seal.   Sd/- 
   Marriage Officer-cum-Sub Divisional Magistrate, 
   Bhoranj, District Hamirpur (H.P.). 

 
 

 

__________ 
 

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj, 
 District Hamirpur (H. P.) 

 
 1. Sh. Dharam Pal s/o Sh. Bhagi Rath, r/o Village & P.O. Samirpur, Tehsil Tauni Devi, 
District Hamirpur (H.P.) 41 years old. 
 
 2. Manisha Kumari wd/o Sh. Lekh Raj, r/o Village Bairi Brahmna, P.O. Bhukkar at 
present d/o Sh. Ramesh Chand, Village Bhoti, P.O. Tarkwari, Tehsil Bhoranj, District Hamirpur 
(H.P.) 35 years old. 
  

Versus 
 

 The General Public    
  
 Sh. Dharam Pal s/o Sh. Bhagi Rath, r/o Village & P.O. Samirpur, Tehsil Tauni Devi, 
District Hamirpur (H.P.) and Manisha Kumari wd/o Sh. Lekh Raj, r/o Village Bairi Brahmna, P.O. 
Bhukkar at present d/o Sh. Ramesh Chand, Village Bhoti, P.O. Tarkwari, Tehsil Bhoranj, District 
Hamirpur (H.P.) have filed an application alongwith affidavits in this court under section 16 of 
Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws (Amendment by Act 
01, 49 of 2001) that they have solemnized their marriage ceremony on dated 10-01-2026 at Village 
Bairi Brahamna, P.O. Bhukkar, Tehsil Bhoranj, District Hamirpur as per Hindu Rites and Customs 
and they are living together as husband and wife since then. Hence their marriage may be registered 
under Special Marriage Act, 1954. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 



court on or before 19-03-2026. After that no objection will be entertained and marriage will be 
registered accordingly. 
 
 Issued today on 19-02-2026 under my hand and seal of the court. 
 
Seal.   Sd/- 
   Marriage Officer-cum-Sub Divisional Magistrate, 
   Bhoranj, District Hamirpur (H.P.). 

 

_________ 
 

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj, 
 District Hamirpur (H. P.) 

 
 1. Sh. Rikshit Kumar s/o Sh. Surjeet Singh, r/o Village Bhalat, P.O Harsour, Tehsil 
Barsar, District Hamirpur (H.P.) 26 years old. 
 
 2. Archna Devi d/o Sh. Harnam Singh, r/o Village Rasoh, P.O. Kanjyan, Tehsil Bhoranj, 
District Hamirpur (H.P.) 28 years old. 
  

Versus 
 

 The General Public    
  
 Sh. Rikshit Kumar s/o Sh. Surjeet Singh, r/o Village Bhalat, P.O Harsour, Tehsil Barsar, 
District Hamirpur (H.P.) and Archna Devi d/o Sh. Harnam Singh, r/o Village Rasoh, P.O. Kanjyan, 
Tehsil Bhoranj, District Hamirpur (H.P.) have filed an application alongwith affidavits in this court 
under section 16 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws 
(Amendment by Act 01, 49 of 2001) that they have solemnized their marriage ceremony on dated     
19-01-2026 at Village Bhalat, P.O Harsour, Tehsil Barsar, District Hamirpur as per Hindu Rites 
and Customs and they are living together as husband and wife since then. Hence their marriage 
may be registered under Special Marriage Act, 1954. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 27-03-2026. After that no objection will be entertained and marriage will be 
registered accordingly. 
 
 Issued today on 20-02-2026 under my hand and seal of the court. 
Seal.   Sd/- 
   Marriage Officer-cum-Sub Divisional Magistrate, 
   Bhoranj, District Hamirpur (H.P.). 

 
________ 

 
c vnkyr mi&e.My n.Mkf/kdkjh] Hkksjat] ftyk gehjiqj ¼fg0iz0½ 

 
 1- Jh iadt dqekj iq= Jh txnh'k pUn] xkao dksVyw] Mk0 iV~Vk] rglhy Hkksjat] ftyk gehjiqj 
¼fg0iz0½A 
 2- iwtk oekZ iq=h jkts'k ikloku] gkÅl ua0 9] ;ksxsUnzk fogkj] uksoLrk dk'kh] xkao dkuiqj uxj] 
mÙkj izns'k   - - izkfFkZx.kA  
 



cuke 
 

 vke turk - - izfroknhA 
  
 

fo"k;-&fookg iathdj.k v/khu /kkjk 8¼4½ fookg iathdj.k vf/kfu;e] 1996 ds v/khu ntZ djokus ckjsA 
 
 mijksDr fo"k; ds lUnHkZ esa iadt dqekj o iwtk oekZ us fnukad 21&02&2026 dks vkosnu izLrqr 
fd;k gS fd mUgksaus fnukad 26&07&2025 dks fgUnw jhfr&fjoktksa ds vuqlkj fookg fd;k gS ysfdu fdlh 
dkj.ko'k og xzke iapk;r uU/ku] rglhy Hkksjat esa ntZ ugha gks ldkA izkFkhZx.k vc bl fookg dks xzke 
iapk;r uU/ku esa ntZ djokuk pkgrs gSaA 
 
 vr% bl b'rgkj }kjk vke turk dks lwfpr fd;k tkrk gS fd bl fookg iathdj.k ckjs fdlh 
dks dksbZ mtj@,rjkt gks rks og vlkyru@odkyru gkftj gksdj fnukad 28&03&2026 rd ,rjkt 
is'k dj ldrk gSA gkftj u vkus dh lwjr esa ,drjQk dk;Zokgh vey esa ykbZ tkdj vkxkeh dk;Zokgh 
dh tk;sxhA mlds ckn dk mtj tsjs lek;r u gksxkA 
 
 vkt fnukad 21&02&2026 dks esjs gLrk{kj o eksgj vnkyr ls tkjh gqvkA 
 
eksgjA    gLrk{kfjr@& 

mi&e.My n.Mkf/kdkjh ,oa fookg iathdj.k vf/kdkjh] 
 Hkksjat] ftyk gehjiqj ¼fg0iz0½A 

 
&&&&&&&& 

 
 

 


